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DAL NHe Y814797 11,11, 1997

ahrl tar Prasad Yadav .. applicant
tndon of Tadia & s . espondent s

CiRAM
Hontle Shet JoP. Shavma, Member (1)
for the anpl ioant. L. Wshird HLPL Chakravorty
For the Resrancient o . . NOEe
1. Whather Reporters of local papers may {
e allowed to see the Jodowsnent?
2. o bo referred to the Reporter or not? A

JUDSEMENT  (OQRAL)

Shri Har Prasad Yadav, the applicant who retired as
Conductor,  Central Reilway, Jhanst on 30.04.1 !ﬁ?’) 1, is aggrieved
by non disrosal of the repesentation filed in October, 1990 in
respmct of  his date of birth as 3.8.1934 on the basis of his

school leaving  certificate, a photocopy of which has  been

Filed., This trenofer certifi

ate  appwars ta be of  Bipin
Sabary Intermediate Colledge, Jhanst in which the applicant is
satdl Lo have  left o the ‘_srf;:asvzrr' 1057 wheen he has failed in the
Hioh Sohool Swamination. In this the date of birth of the
applicant.  dn the oolumn  provided therein i1a  recorded  as
AURL1934 b words, on the basis of which the applicant  has
praved that. hia date of supsrarmastion oonld have reached  to
30.8.1997, while on the basis of his date of birth in the

service record,  he has been retired on 30.4. 1997, T have
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given &  carnful consideration to all these matters.
The losrned counsel for the soplicant has roferred to a letter
of ADRM dt. 7.6.1091  wheore theore ame certain notings in a
proforms  emd e column-20, there 1s a noting that recommended
in view of  the authenticated transfer certificate and the
ropnart of  CBT.  However, this has not heen disposed of though
e satd Memo appears to be sent to the compatent authority as
alleged in para-4.724 of the Original Aapplicstion. 1 have also
geen the  origitnal, but the copy furnished to the Tribunal  is
aot the photocopy of the original because that a’;:m@m'.q to he
hand written in the column provided therein. ‘th"x,s'?; application
has heen  Tiled in Ootober, 1997 when according to the own

allegation . of the applicant of alleged date of birth, he

:rl'm.:'x red  on S0L8.1907.  the applicant, as per his  own
showing .  has  Jolned the servioe in 1954 and he has  alraeady
completod 98 vears  of service.  He has aleo  been agranted
pansion on that basis and the maximum outer limit of gorvice
THORN FesYa. oothink no osefu) purpose will be  served to
further streteh  the matter in view of the authority laid down
by the Jon'ble  Sopreme  Court dn the case of Executive
e, mhadrak  (R&B)  Division, QOrissa & Ors. V3.
pancadhar  Mallik, reported in JT 1992 8¢ 364, In this case
the decision of the Orissa Tribunal was set aside. The
netitioner of that case was not given personal hearing and it
was so ordered by the Tribunal. There is also an observation
in the body  of  the Judgement that the applicant, who  was

appointed as a Ganag Mulia on work charge basis giving his date
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of hivth as  27.11.1978 ard oot his signature in the service
vn.}'fl 1 accepting the dato of birth did not take any sten for the
correction  of  date of hirth tilt 9.9, 1086, In the prasent.
cEne alao, Hw goplicant, . Who was omptoved in 1954 has given
his date  of birth as 79 .4.1933 and for the first time he  has
made reoresentation  Tor  the crorTestion r:‘:sf" date of birth 1n
October 1990, i.e, only six months before his retiranent.
The applicent hos not Oome W hin active service period to the
Tribunal for the redress of his agrievance, if any, The present
application e i apnsed of at the admiasion stacge iteelf under
cection 19(3) of the administrative tribonals act, 1985 as not
a4 T ease  Tor adiudiostion heing devoid of merit. However,
rhe respondents ., if they so desire, may consider  the
rocommendstion  made by the ADRM, st it should not be 1 reated
as a direction. Costs easy.
v
{J.5. SHARMA)D ‘

MEMBRER (1)
i1.11.1997



